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[Shri Y. B, Chavan)
That has been our experience. I think
Shri Sondhi will bear me out.

SHRI M. L. SONDHI: That is not the
position. Violence takes place because very
often there are some agent provocateurs
also; it is not done by the MPs.

SHRI1Y.B. CHAVAN: May be; I cannot
say “No" to that, May be, it is quite
possible. But our main responsibility is to
see that trouble does not start, peace is not
broken, it does not become unlawful, That
is the responsibility of the police.

SHRI SUR.ENDRANATB DWIVEDY :
Responsibility was taken by us.

SHRI Y. B. CHAVAN: 1 do not think
anybody can dcpend on that. About the
Placards, 1 would certainly help bim to get
them back...... (Interruptions)

SHRIJ. B. KRIPALANI (Gupa): The
Home Minister can have section 144 in
front of the Chinese and Pakistani Embassy.

MR, SPEAKER: Now, Papers to bg
laid on the Table.

12 .28 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL INSTITUTE
FOR TRAINING IN INDUSTRIAL ENGINEERING,
BomBAaY

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): I beg to lay on the
Table a copy of the Annual Report of the
National Institute for Training in Industrial
Engineering, Bombay, for the year 1966-67,
[Ploced in Library. See No. LT-546/68)

UTTAR PRADESH BIKRI-K AR (SHANSHODHAN)
ADHYADESH, 1968 AND DeLHI SALES Tax
(AMENDMENT) RULES, 1968 aND Noti-
FICATION UNDER DeLH1  SaLEs Tax
(AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): I beg to lay on the Table:—

(1) A copy of the Uttar Pradesh Bikri.
kar (Sanshodhan) Adhyadesh, 1968
(U.P. Ordinance No. IV of 1968)
promulgated by the Governor of
Uttar Pradesh on the 30th Japuary,
1968, under article 213 (2) (a) of
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the Constitution read with clausc
(c) (iv) of the Proclamation datcd
the 25th February, 1968, issued by
the President in relation to the
State of Uttar Pradesh. (Hindi
and English versions). [Placed in
Library. See No. LT-547/68])

(2) A copy of the Delhi Sales Tax
(Amendment)  Rules, 1968, pub-
lished in Notification MNo. F.4(83)
167/Fin. (M) (1) in Delhi Gazetic
dated the 7th March, 1968, under
sub-scction (4) of scction 26 of the
Bengal Finance (Sales Tax) Act,
1941 as in force in the Union terri-
tory of Delhi.  [Placed in Library.
See Mo, LT-548/68].

NOTIFICATIONS  UNDER ALL  INDIA
SERVICES AcT, UTTAR PRADESH OFFICIAL
LANGUAGE (SUPPLEMENTARY PROVISIONS)
ORDINANCE AND UTTAR PRADESH PuBLWC
MEN  INQUIRIES ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):

(1) 1 beg 10 re-lay on the Table a copy
cach of the following Notifications
under sub-section (2) of Scction 3
of the All India Services Act, 1951:

(i) The Indian Administrative Service
(Appuintment by  Promotion)
Sixteenth Amendment Regulations;
1967, published in Notification
No. G.5.R. 1738 in Gazette of
India dated the 15th November,
1967.

(if) The Indian Police Service (Ap-
pointment by Promotion) Four-
tcenth Amendment Regulations
1967, published in  Notification
No. G.S.R. 1739 in Gazettec of
India dated the 15th November,
1967,

(ii) G.S.R. 1786 published in Gazetic
of India dated the $9th December,
1967, making certain amendments.
to the Schedule 10 the Iadian
Administrative Scrvice (Fixation
of Cadre Strength) Regulations,
1955,

(iv) G.S.R.1787 published in Gazette
of India dated the 9th December,
1967, making certain amcodments



